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ORDERS OF THE TRIBUNAL 

Order 	& 

iThe applicant having been proéeded 

against depatmentally1bècause. of, utauthorsed 

absence had to face removal fm service as a 

measure of punishment. As against the said order 

of removal he carried an appeal, and the Appellat 

Authority rejected his appeal without any reason 

vide Annexure-4 dated 25.8.1998. since the 

ppeliate order is not a reasoned one, we hereby 

auash the same and remit the matter to the 

Aapellate Authority for reconsideration of the 

aoeai with a direction that he shall pass a 

reaOned/peaking order within a eriod of three 
6-1  

months hence; especiallykeeping in mind, as 

averred by the applicant in the O..1that the 

punishment imposed is highly disproportionate. 

he o.A. is allowed in part. No costs. 
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